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watches, cameras and binocular* with 
Japanese technical co-operation; and

(b) if so, the details thereof?
The Minister ot Industry (Shri 

Manubhai Shah): ia) and (b) A
statement is laid on the Table of the 
House

Statfment

Watches —A Japanese Him ha» sub-
mitted a scheme for the manufacture 
of watches m India The scheme is 
under consideration

<
Camera* and Binocular*.--A Japa-

nese Arm has indicated its willingness 
to offer technical co-operation jn the 
manufacture of cameras, binoculars as 
well as other optical instruments 
However no concrete proposals have 
been received

Compensation for Property in East 
Pakistan

f  Shri Muhanuned Elias:
^  Shri Vajpayee:

Will the Prime Minister be pleaded 
to state

(a) whethei Government is awaie 
that the Land Revenue Commission of 
East Pakistan has recently decided not 
to give any cash compensation to 
Indian landlords who have got pro-
perty in East Pakistan, and

(b) if so, the action taken b\ Gov-
ernment m the matte r’’

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
J. N Hazarika)' (a) In their leporl 
recently submitted to the Govcrnoi of 
East Pakistan, the Lsfnd Revenue 
Commission aie elated to have re-
commended that compensation for 
acquired propertits of the absentee 
Indian landlords ma\ bt paid only in 
the form of bonds and not in cash 
The details of the scheme for pay-
ment of compensation m bond as re-
commended by the Commission are 
not yet available.

fb) As j^e report is under con-
sideration of the Government of Sait 
Pakistan, it may be premature for 
the Government of India or tbtfr 
High Commissioner to take Ut)r 
action.

Indo-Chinese Trade Agreement
*810 Shri Hem Baroa: will the 

Minister of Commerce and Industry
be pleased to state

(a) whether it is a fact that the 
Indo-Chinese Trade Agreement has 
been recently extended for a penod 9t
another one year,

(b) if so, whether it covers Indo- 
Tibetan trade also,

(c) whether it is a fact that there 
is no provision in the Indo-Chinese 
Trade Agreement against the convert-
ibility of trade balance, and

(d) if so, how this difficulty is 
sought to be overcome’

The Minister of Commerce (Shri 
K&nungo)- (a) to (c) Yes, Sir

(d) By concluding a fresh trade 
agreement (on the model of our re-
cent trade agreement with the 
U S S R ) on the expiry of present 
trade agreement
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